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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 7995/2025 

 ROSHAN KUMAR PARIDA                                  .....Petitioner 

    Through: Ms. Saahila Lamba, Adv.  

 

    versus 

 

 UNION OF INDIA AND ORS                           .....Respondents 

Through: Mr. Puneet Yadav, SPC with 

Mr. Vivek Nagar, GP. 

 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE AJAY DIGPAUL 

              ORDER (ORAL) 

%        29.05.2025 

 

C. HARI SHANKAR, J. 

 

1. Mr. Puneet Yadav, learned SPC petitioner appearing for the  

respondents, is agreeable to a disposal of this writ petition with a 

direction to the respondents to treat this writ petition as a 

representation and pass a reasoned and speaking order thereon within 

a period of eight weeks from today.  

 

2. Needless to say, should the petitioner be continuing to remain 

aggrieved by the outcome, his right in law shall remain reserved.  

 

3. The petition is disposed of accordingly.  

 

4. At Ms. Lamba’s request, we deem it appropriate to allow the 

petitioner an audience with the respondent on a date which would be 
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communicated by the respondent to the e-mail ID of Ms. Lamba, 

learned Counsel for the petitioner so as to make an oral representation. 

 

 

 

C. HARI SHANKAR, J. 

 

AJAY DIGPAUL, J. 

 MAY 29, 2025 

 dsn 

    Click here to check corrigendum, if any 
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